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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 

ORIGINAL APPLICATION NO. 143 OF 2023 

IN THE MATTER OF: 

SUNIL VAID 
waswmennnss APPLICANT 

-VERSUS- 
STATE OF UTTAR PRADESH & ORS. 

savameese RESPONDENT 

FURTHER ACTION TAKEN REPORT IN COMPLIANCE OF ORDER DATED 
19.03.2024 ON BEHALF OF RESPONDENT NO. 3 GHAZIABAD DEVELOPMENT 
AUTHORITY IN THE MATTER OF SUNIL VAID V. STATE OF UTTAR PRADESH 
& ORS. 0.A. NO, 143 OF 2023. 

MOST RESPECTFULLY SUBMITS: 

1. That the present action report is being filed on behalf of Ghaziabad Development 

Authority (hereinafter referred to as ‘the Respondent No.3’) before the Hon’ble 

National Green Tribunal (hereinafter referred to: as ‘the Hon’ble Tribunal’) in . . 

compliance of order dated 19.03.2024, 

2. That the present matter was listed for hearing on19.03.2024 where the Hon’ble 

Tribunal directed the Respondent no. 2 & 3 to file further action taken reports 

with respect to unauthorized encroachment in the parks. The relevant part of the 

order is reproduced herein: 

“ Further Action Taken. Reports with all relevant details including 

removal of encroachments, restoration by remediation of damage 

caused and steps taken for creating public awareness and ensuring 

public participation in proper maintenance of parks be filed within 

VS two months at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR supported PDF and not in the form of Image    
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. 3. That vide order dated 19.03.2024, the Hon’ble Tribunal appointed Mr. Rahul 

Khurana, Advocate (Enrollment No. D/2183 of 2008) as amicus curie for 

assistance in the matter. In pursuance of the same an inspection was scheduled on 

06.07.2024 at 11:00 wherein all concerned officers were present for inspection. 

4. That, on behalf of the Respondent no. 3, representatives were present for 

inspection along with other concerned officers. A true copy of inspection report by 

Respondent No. 3 is marked and annexed herein as ANNEXURE A. 

5. That, as per the action taken report dated 14.03.2024 filed by the Respondent no. 

3 the park has been handed over to the Ghaziabad Municipal Corporation. Further, 

it is stated that during. inspection it was informed that any unauthorized 

constructions had been directed to be removed and construction of boundary wall, 

footpath, which was in dilapidated condition, is also directed by the Ghaziabad 

Municipal Corporation. A true copy of photographs from inspection conducted on 

06.07.2024 is marked and annexed herein as ANNEXURE B(COLLY). 

6. That it was informed by the Ghaziabad Municipal Corporation that there is 

construction, development: and maintenance work in the parks is required and 

tenders have been issued to complete all those works. 

7, That it is humbly prayed before this Hon’ble Tribunal to take on record the 

present further action taken report filed on behalf of Respondent No. 3. 
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PRAYER 

In view of present facts and circumstances, it is humbly prayed before this Hon’ble ‘Tribunal 

that it may be pleased to: 

1, Take on record the present action taken report filed on behalf of Respondent 

no. 3, Ghaziabad Development Authority in the matter of Sunil Vaid y. State of 

Uttar Pradesh &Ors. O.A. No. 143 of 2023. 

2. And/or pass any other order that it may deem fit and proper in the interest of 

justice. 

Place: New Delhi ecoariey 
Date: 12.07.2024 a 

sraRie 
sens Friar 

RESPONDENT NO. 3 

GHAZIABAD DEVELOPMENT AUTHORITY 

f 

Through Advocate INGH 
GYAWAL LKY
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 A cut 
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of BoB oe? 
oo ga15e14163 

YVAGYAWALKYA SINGH. 

" ADVOCATE-ON-RECORD 

ADD: D&Y LAW CHAMBERS, 

A-131 (LGF), SECTOR 46, NOIDA 

EMAIL: yagyawalkya@dylawchambers.com 

CONTACT: (+91)-7838848157 
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 

. AT NEW DELHI 

ORIGINAL APPLICATION NO. 143 OF 2023 

  

IN THE MATTER OF: 

SUNIL VAID 
eee ee wees APPLICANT 

-VERSUS- 

STATE OF UTTAR PRADESH & ORS. - 

a 
RESPONDENT 

AFFIDAVIT. 

I, _CrmS im — Slolate Ch Ti hak Rom aged aboutS_ years, working on 

_ post Hert t GDA. Y and R/o_Vi ‘ 

do hereby solemnly affirm and declare as under:- 

1. That I am the authorized representative of the Respondent.No.3 in the aforesaid 

matter and I am'well conversant with facts and circumstances of the case and I 

arm competent to swear the present affidavit. : 

2. That the contents of the accompanying Action Taken Report have been read over 

to me, which I understood and I state that the contents from para 1 to’7 are based 

on the records maintained by me and further as per the legal advice received and 

believed by me to be true. / 

3. That the Annexures filed along with the Action Taken Report are true copies of 

their respective originals. 
t 

  

VERIFICATION | 

4g Ju 4024 
Verified at New Delhi on this day of 2024 that the contents of Para 1 

to 3 of the above affidavit are true and correct to the best of my knowledge and belief and no 

part of it is false and nothing material has been conceslea eter 

‘ sn rT 

zoe all 

         
A9,,, Lae 

¥ : - e 
Sissgr 

Tete SELES ng, o\ whinge 

op TAe SER Ct F : \ pEPOMENT™ 

fondant PY : 
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6ANNEXURE A
Ra 

came Rare “err 

  

-anfSrarare | 
. (8.0. S001:2015 W 1.8.0, 14001:2015 aaa a 

Wate 04S /24 aa We... LL. / 22. / 2024 

Prgteror SIRE 

1 Stags ear a after wostode See ae 2 a sila Wr, Serer area iniforeneane Pere wie -—~- Se Bern the, 3. aT Guobo aR, vert ater mmfsrarere ere mare 7 So 4. 30 sigs Ga Rig, WINt Es, ae ArT marae 6. ait derma Rig, aed aie, are Reta, anise 6. ala ater RY, Bowe weNer Pras mr al, TIT 

Bua Mio wish ata after, ag feet Er sft wa _— ae — re at Oy, ‘rere Hy ay feat 06.07.2024 YOR 14:00 a “aid Oey ERE are! aurr Raa SIO BSH UTM, Resrpea ue, wees ure a Em ater or aenal } eer agar Pte oar RM, Wa uy wel-aet aftarroy on sae) FER Yo Sat Ureh w aragicter Bours vey Sema the merece che ees Be aR HoT oR Ten fH orel Yate, eae ve wees 3 arg é oF eh erat wt Pfear vr oT a el J wa we er Haig a |. | oo 
| 
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